MR. DEPUTY  CHAIRMAN t Duing AZero Hour | cannaot  compel  the
Gavernment... (Interryptions )... It is over now...(Interruptions )... Now the next time, the Calling

Attertion... (Interruotions ...

1. IHT : W, 25 D e 97 ded @ Hie1 1Y L egaem)...

CALLING ATTENTION TO A MATTER TO
URGENT PUBLIC IMPORTANCE

Availability of Natural Gas for power generation and other national priorities at affordable price

throughout the country

SHRI TAPAN KUMAR SEN (WEST BENGAL) : Sir, | beg to call the attention of the Minister of
Petroleum and Natural Gag to the availability of Natural Gas for power generaticn and ather national

pricrities at affordable price throughout the country.

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA) : Sir, the
production and supply of natural gas started ina major way in the country with the commissioning of
the Hazira-Vijglpur-Jagdishpur (HVJ) line by GAIL in the year 1987. However, with no major
discovery of gas for several years, the demand far outstripped the availability. The first step towards
bridging the gap between demand and supply of natural gas was taken when the country embarked
on an accelerated programme of exploration and production through the New Exploration Licensing

Palicy (NELP) bidding rounds in 1299,

Till the year 2008, the domestic availability of natural gas in the country was 105 million metric
standard cubic metres per day (mmscmd), of which about 28 mmemd was through import of LNG.
Against this, the estimated demand of natural gas was around 27 mmscmd. With the
commencemeant of gas production fron KG D-6 fields and increased impart potential of Liquefied

Natural Gas (LNG), the gap between demand and supply has come down.

As on 31.3.2009, the domestic availability of gas in the country was 105 mmsomd, out of which
ghout 53 mmezcmd was produced from nominated fields given to Ol and Natural Gas Corporation
(ONGC) and Oil India Ltd. (OIL), 24 mmeomd from pre-NELP fields cperated by various
Contractors, and 28 mmecmd was imported gas in the form of LNG. Out of thig, about 40 mmsomd
gas was being supplied to power gector, gbout 30 mmecmd to fertilizer sector and & mmecmd for

city gas distribution projects.
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From 1.4.2009, production of gas from KG D-& block has started. Presently, 36 mmscmd gas is
being produced. Empowered Group of Ministers (EGoM) weas constituted for finalizing the price
formula as was required under the Production Sharing Contract (PSC) and to finalise the Gas
Utilisation Policy. Theintention of the Government being to aperationalize all gas based assets which
were lying idle/unutiized due to non-availakility of gas, the EGoM decided the distribution of the first

40 mmsecmd from the block as follows -
15 mmscmd to existing gas-based Fertilizer Sector
18 mmecmd to existing gas-based Power Sector
5 mmscmd to City Gas Sector
3 mmscmd for existing gas-baged LPG plants.

EGoM further decided that any shortfall in utilization should be allocated to gas-based steel

plants and 1o existing power plants, including captive power plants.

With the commencement of KG-D-4 production, over 100 mmzcmd gas is being supplied to
power and fertilizer sectors out of a total supply of 140 mmszcmd. Az & resull of KG-D-4 supplies,
about 4000 Megawatt (MWW of additional power is being generated and an annual saving in subsidy

on fertilizer of Rs. 3000 crore will be achisved.

The gas at Administrated Price Mechanism (APM) prices, which i produced from Government
nominated fields, has been priced at about $ 2 per million metric Britieh thermal unit (mmibtu),
except in Narth East, where itis $ 1to § 1.2/mmbtu. The prices of gas from pre-NELP fields have
been approved in accordance with the Production Sharing Contracts for such fields and are in the
range of $ 3.5 10 5.73/mmbtu. Field-wise prices are at Annexure to my Statement. The price of gas
from imperted Regasified Liquefied Natural Gas (RLNG) in respect of term cortracts is over 3
5/mmbtu. The spot price, however, varies fram time to time. Under the NELP PSC, it was the
requirement that a price formula based arm’s length basis be approved prioer to sale of gas. The
formula submitted by the Contractor of KG-Dé block was considered by the EGaoM. It was subjected
to further examination by a Committee under the Cabinet Secretary and by Chairman of Economic
Advisory Council to Prime Minister. Having considered the Report, the EGoM approved the price
formula in its meeting held on 12.02.2007. The farmula is linked to crude price and is based onarm’s
length principle. It leads to a price of 4.2%/mmbtu at a crude price of 0%/bbl or above. At a crude
price of 25%/bkl, it leads to a price of 2.5%/mmbtu and for crude price ranging between $ 25-

80/ b, it varies between 2.5 to 4.2% /mmbtu.
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This price Tormula ig fixed for a period of & years. The price of gas being made available to the

pricrity sectors is substantially lower the prevalling prices of alternate liguid fuels like Naphtha.

8. To make available the natural gas in all regions of the country, the Government has authorized
several entities for laying gas pipelines to trangport natural gas from the production centres 1o the
potential consumers. Az announced by the Finance Minigter in his Budget sppech, the Government
proposes to develap a blueprint for long distance gas highways leading to a National Gas Grid. This

would facilitate transportation of gas across length and breadth of the country.

9. A study to consider the feasibility of having & uniform cost price regime i being undertaken,

the report of which iz expected to be made available within 3 manths.

10. would like to inform the august House that the scenario of natural gas in the country has
undergone a change for the better. The Government has awarded 203 blocks under NELP for
exploration of ol and gas with a view to access investment and better technology. An investment af
F 11.97 bilion hes already been made under NELP. | am confident that natural gas would fuel the
economic growth of the country and Government will do all in its power to engure ite uge for national

pricrities at reasonable prices.

Annexure
Source Customers Approx Qty Gas pipe
(in mmscmd)
PMT All except RRVUNL & torrent 14.8 5.656
RREWVUNL 1.5 4.6
Torrent 1 4.78
Weighted Average PMT Price TRE Bl
Raawva GAIL 1 3.5
Rawva Satellite GAIL 0.9 4.3
Lakshmi (CB-0S/2) GGCL & GPCL 2.5 4.75

MR. DEPUTY CHARMAN & | request the hon. Members to be brief, because there are about 20
Members who gsought permission for seeking clarifications. So, it will be only pointed clarifications,
not 3 or 4 or 5. It will be restricted, because we have started at 1.24 minutes and it should be
completed by 2.24 minutes. One hour has been given for this Calling Attention Mation. | would also

like to inform the House that there iz no lunch today.
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SHRI TAPAN KUMAR SEM & Thank you Mr. Deputy Chairman, Sir. Bven though the hon. Minister
has presented a detailed picture, some of the important issues, which appears to be the crux of the
whole issue, have been migsing in the statement. The entire policy architecture of the Government of
hdia of the day, on the natural gas, has landed the whole country in such a fuss that almeost 70 per
cent -- if you reall recognige that KG Basin iz going to be the single biggest reserve of natural gas of
our country in the days to come -- is being allowed and such a situation has developed to becomes
a kind of personal reserve of some private contractors. This has created such a sericus pasition that
a number of expansion projects, in power, have been put an hold. & 2700 MW expansion project of

the NTPC has been put an hold because of the absence of assured linkage of gas.

Similarly, many of the gas-based power plants are being compelled to operate at a low plant
lcad factor. The revival of the fertilizer plants, on which the Cabkinet had given, in principle, approval,
iz still waiting because there iz no assured gas linkage. Public tfrangport gystem ig being deprived of
using the natural gas. I ie also creating the problem of pollution and different other problems. So, in
view of that, and in view of the experience that has cropped up, which is being widely discugsed in
the media, will the Government congider -- | have already raised in this House that it is important that
natural gas, which is a national asset as per the Constitution -- and take an urgent step on a war-
footing to take over and nationalise the digtribution and marketing of the gas at the wellhead so that it
can properly be allocated according to the national priority, and the national priority will nat be

subjected to *by the private producer ... (Jnterruptions ...
SHRI SANTOSH BAGRCDIA (Rajasthan) = Sir, * iz an unparliamentary word.
MR. DEPUTY CHAIRMAN : Okay, it will be expunged.

SHRI TARPAN KUMAR SEN : Sir, my second point is, why this issue has come up
... (Interruptions ) Okay, no problem, Bagrodiaj, My second paint iz how this thing has come about.
If it is a national property and a private explorer is exploring as per the NELP contracts, the
distribution of this cannot be decided by the contractor himself. But this thing has happened. A
private contractor had entered into an Mol in June 2005 to distribute 70 per cent of the gas of the KG
Basin with two private entities. And, this was not cbjected to. Although these entities had written to
the Ministry of Petraleum and to the Government about that in the year 2006 itelf... (Interruotions ...
During that material time in May 2006 a respected Member of this House, my colleague, Late
Chittabrata Majumdar, from my party, had also written to the Government urging to stop this game of
perscnalisation of the national agset through the private Mol The Government, practically, woke up

much late after four years, and, no doubt, we welcome the asgertion that while intervening it has

*Expunged as ordered by the Chair.
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been told that it s a natioral asset. So, we demand to please Wlilize it as & national asset and
establish your ownership on it by taking over distribution and marketing instead of playinga role ofa
mediator between the two corporates. Thig is not the role of the Government. This ig not the role of

an owner of the national assets.

My third point is regarding pricing. This is a national asset which should be utilized for the
country’s development and its pricing should be ratiorale. A price was discovered at the invitation af
a Government entity, that ig, the NTPG. International competitive bidding was there. The price was
discovered at 2.34 dollars per MMETU in 2004, at the wellhead. And, at the delivering paint the price
was 297 dollars in 2004. So, my next guestion ig this. On what wisdom thig price was changed and
allowed the private contractor to ditch the Government entity power generation utility - NTPC who
are doing yeomen gervice to the nation by generating power. The private contractor has been
allowed to ditch even after participating in the intermational competitive bidding process, based on
the draft GSPA. They had accepted that. The NTPC had issued the letter of intent in June 2004 itself.
(Time ball rings) They had accepted that ... (Interruptions J.. In what wisdom had the Government
enhanced that price which was arrived at though a transparent competitive international bidding
process? That price has been enhanced by 2.6 times to 4.2 dollars. On what basis? The hon.
Minister has stated in his stateent that it was being proposed by the private contractor and the
EGoMs had marginally moderated it from 4.3 to 4.2. What is the basis of this? Fixing the price is
basically a techno-economic jobk. Sir, this is not a job to be done by the Group of Ministers or by a
group of politicians. The Government may have played a role by taking & political decision for giving
subsidy to maderate that price. But fixing a price has, essentially, enhanced the price against the
interests of the priarity sector and allowing a windfall profit to a private contracter is not in the national

interest...(Time-beli-rings )

MR. DEPUTY CHAIRMAN : Please conclude.

SHRI TAPAN KUMAR SEN @ Sir, my last paint is with regard to distribution. How ig the
distribution being done? The hon. Minister made a statement in this regard. What is the regional
profile of the distribution? Cut of 31 mmscmd gas from KG D-&, more than 50 per cent is flowing to
West. | have no animasity towards the West, but it is flowing at that particular paint where in their

own sall, they are having a source of gas. It tantamounts to ‘carrying coals to newcastle’ Why 7
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...(fnz‘ermprf‘ons)... And, in-between, the four Fastern regional States, West Bengal, Bihar, Crizsa
and Jharkhand are gas starved. The particular fertilizer plants needed to be revived on which this

Government’s Cabinet had given ‘in principle’ approval...(Tims bell)...

MR. DEPUTY CHAIBMAN  Please canclude.

SHREI TAPAN KUMAR SEN @ | am just concluding, Sir. They are lying unutilised because no
gssured gas linkage was given to them. The power plants are also suffering and being compelled to
operate at low plart load factor. What is this regional imbalance? I it is a national property, it should

be equitably distributed to the ... (Interruptions ..
MR. DEPUTY CHAIRMAN : Shri Ram Gopal Yadav ... (Inferruyotions ). ..

SHRI TAPAN KUMAR SEN @ Sir, public trangport s suffering in my State because of non-

avallability of gas.
MR. DEPUTY CHAIRMAN : Your time is aver. | have called the next speaker... (Interrtotions ). ..

SHRI TAPAN KUMAR SEM & Sir, | am concluding in one minute. There are two basic issuss. One

ig, it should be rationally priced. lts price cannot be linked up to the international crude ail price.
ME. DEPUTY CHAIBMAMN : You have made your paint.

SHRI TARPAN KUMAR SEN : Secondly, in regard to digtribution, a proper regicnal balance has to
be brought back, and this can only be done, | reiterate, by taking over the distribution and marketing
of gas by the Government, through the Natioral Gas Grid, to be operated by the Gas Authority of
Indlig Ltd., which was established for this purpose alone. Sir, we demand a concrete assurance from

the hon. Minister in thig regard. Thank you.

1. T TS ATET (FT WS : He 52, 39 G dlers] o] Jie] (541, $¥e (67 9ga g=5drs]
H e ®Y U PN ARIER] 4 & Bo wid & Wad H 910 S, HP g8 14 Fdem o1 ga]
IR & & 3 30 7 i @) oo ) S fufa 2, se gvs sseae i vease e s o
AT SX IR B SUSE B 3R S THH AISE W &9 Re & g g diel &, 9] AT I B
ST Bl HEIEd, HR] T ¥e UE £ 1 U2, $R RS e, A 7 e B T
Digrey ZaT AR 98 2.34 TR Wit NS % fETd W gelll SUh 918 Bigaes 1 AR 9@ & 7 0¥
VISH &1 48T &1 BRI B G 98 SIAE 1@ B el 39 SRV G2 L4H1 &1 9s 81g e 4
ST T AR g1 TRE W Uep AR o1 3R.G.ATR.Ge. o TRI Sl TSI gafl, SO 1 &g ®1e
S 91 TaE W Sad & 918 Y 3w e A $u T2 T a8 § Wil & us SRt 9,
wHfad 37 affts e 1 el o wiey 4-2 el Ui e & fewe 9 97 fean se, 4.2
ElelR Wi e o W W STg Ueb o] b UaT H WISH [herd &1, 94 aeh H1 g, 1. 1L AT e afl.
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. St . e STew il gt & fearg O ol ot angfd @ 32 2w ) S O AR geen
Tl w2 2 5 o9 ol g, <f. . 1.8 €T wft gfive & o € i weE & 9ad 2
R AT Y o TR B0 ] IO T€1 HIE] ShY Ueh SR b T A 4.2 BleN Wk gie
& e 9 wiaE gy o WY gueT e B U8 B -9 aNie] 417 91 98 29 % B9 |
o], Pl el & Td W o] SRIE] ST e WA ey 1 Tl & fofq Hra il I1 9eR e el &, 91k
BEAA?

N1 TR e U8 £ o ol W ST U2 et gatl, T1 U AfY el o W oY el gor
o, 3f¥ 2004 & €1 IR B wEw 9T 9 ameRe gRE e oo vee & s A wiiid e &
2 FM I[E T A1 I[F T2 SO SAA-ACIA BReA| WE], ST I ST T2, T F AN
ARGFARGH F1 4T ETE HIE ST T8 R 28 P 7 TR 50e 1541, 515 B - T AWel A el
& 81 BE & B 9% e | $T 8] B8, BIS DIE @ HUe & 418 TaE GHE BIE H TS
iR T et TtF T o 17 9ty 21 2 S &f1% TR 29 1 £ 15 08 95 1 R 2L (HET 3
o). o U5 Oy g 2, J1 08 g & sy | g Oy, us AN | e 8 0 v e g,
e 19 A5 e ol Stg 1 &) @ ad 9ga o), 99 T2 wmen e § 93 S s araa
% 1% 9 & o1y T Wi YR SR 319 AT U8 HIA1 8, U8 S 2 [P I anus 9o aTUE, w9 98
RIS W, 1R A R S W 9 S =] 5 R and e, TEmEe] R €16
A ] TGS PR ...(HH FTEHCY... Y, I HR] SERT UEE &1 9l ¥al &l H 9198+ Slshort
A ATl &, T2 AT S &

[, IR R 12 SR F WEE 0 E, S SH W WERE 2| 29N 91 SRR 61 TS £, SU ol
IR & 417 3R SRTRGS U 4T HSIET g1 U1 SR AT Geh B#9+11 &1 Geb aTel | HI7HI &,
ATIE < G R 2, SU®] AR $¥ o 2 GHEl &1 778 A =@1ed 2, 1 o i
W oY & 50 2, T % SINT 9 o9 SUE] Hyde A1 O, 9F Higae B AT o Byl A
G AT ST g ST TNE g 1% &1 39 9% MR ¥l & S1eN] wiie & fo1g I Sueisd dRar
T AT 31, T 8 e ¥% 21 Wen? g1 2100 UhE S 98] IR ST &, S0 aag|
EI P! B TEHE BT IR ¥ 15 T AR 78| 3t W8l &, S 98] IR govede J8) 81 ¥e]
2l

T, T | A QP 1T AN BE el & 7G| S A A T2 S =R g o 4R e
A RN &, AT 8 WIRT 919 S2] & & IR a5 JEh] 01 BNaT] digd 817 39 SHep] Ug
HRYTETE * BT ...

S FIEATIR © ST I T ] of 92 87 ..(EATM)... AT UP Ticper HiRes &1 M 4
Y . ().

AR SaNT; 77T IR AW A AT Se7eR] 719 T o ¥ B7

MR. DEPUTY CHAIRMAN : Flease remave the Minister’s name.

*Not recorded.
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1. T M 064 : 3725, S - =21 o] &

IR : i, 379 1A 2, A7 o1 Wi dew 2

9. I M A6 : U T B Yo T BRIl TE 5, GUT Y B ARG B (AT, A
=TI & 3 A 211 @ T8 81 B8 SNY) 39 U8 8 S 1Y 129 a1ev) & oy 19 e 4 oo
STl 1 AT Y VB 5| T SR WR T A9 B, S Sl @1 A o 2R A S g A1 el
TTEA €1 A 91 I8 el ATEdl § b A1 §0D | TTHelIgl 3R & 1oy ...(FFg S ). § Baf e
& 1o7Q B2 J51 g1 § B8 Je1 g [ I8 X0 &1 Wi 2, SUD1 AT o9 BRI H ooy afiR gae! oy
TSI AT ST 14 (61 Tep ek &1 &1 o1 Al5el 27 AT SHH] A+ TNBN B ] 8] ol
e B2...(TF)....

sft STl < W1, 9 T O1Eg Sf, 2 9 61 e 2, B o HY &9 gl OE &,
TN GEY g A 2l

I, R T T4 : WY, AT | q7e] Hw] 5 &A1Y e ] a5a-a50 g-gdrs aal gl 7 =@ i
AR F TS g AN 91T | 7T o

MR. DEPUTY CHAIRMAN @ Shri Parimal Nathwani ... Interruotions). ..

2 9T FEHl (FNET) | W, T T § g8 wEe ey 9 4 Redy ¥ vEie g
. .(COTET)...

SHRIM.V. MYSURA REDDY (Anchra Pradesh) ¢ Sir, my name is secand.

MR. DEPUTY CHAIRMAN = [ will call your name. It is according to the arder. | said, there are 20

hon. Members who want to participate ... (dnterruptions ). ..
SHRIM V. MYEURA BEDDY * Sir, | had given natice first.
MR. DEPUTY CHAIRMAN @ Your name is there.
SHRIM V. MYSURA BEDDY * Siry | know my name is there. But | had given to the notice first.

MR. DEPUTY CHAIBMAN & That is not the criterion. Whoever had given notice will be called.

Please, have some patience.

SHRIM.V. MYSURA REDDY : Okay; Sir.

182



=it ofae st - W Gﬁ, i EeER rJI%\*H 5 | am associated with RIL and am an
Independent Member from Jherkhand. T8 ST KG basin &1 oibY fd1g oef 98T & 3N 59X 5l &
IR il = S A7 SaTE &, # 9 | ol T a1 I weHe g AR ol a1 T WEnd 72 g, i
H UE U1g fE&lT ITET 16 KG basin WIS Sydex & 614 U 36l el o1, fAuUa globel bidding
Il 21 1999 AT Fvg NDA T g4 2, T8 T8 glebalisation tender TR 217 SHF 975 20009
SI price mechanism of private sharing T 371 Tl ATe UP & 317 power plant &1 IT fHET o
FI ST & Tl A, TS Bigaex 2, § as & MP SG6 1 ST 3 25 S99 3161 B8 role 78 2| T2
el 7 w81 & 1 29 g3 €1 B private contractors & 211 9 916 GAIL H1 91 301 <9l 89 9am &
% GAIL and ONGG =1 HT g9 SexTH 41T {3107 o1l W9, T8 UF Interrational image H1 31 & fF &5
T TR SR £ &A% 991 5 3fER 1 I BT AT 2, e e S YN Bea] § AN o A9 ET
Rea g1 S 2, 99 S0t SI¥ e o] 1 & fib Sigdey 3+ fei=9 oY w1 e, but §
T 175 TS T2 T8 e avs¥ P A § U Bleae o 99, 7 47s off 78 F A

e price mechanism Group of Ministers =1 fepaT 21 91 allocation of the gas ERCES existing power
plant % 57 21 To=E 7 1 9Tl T9U 33T |, 98 991k A 21 98 ®E 19 ANAL and Dadri & f519
TSI 2198 2, 39 90 1 F1 51 151 21 T8 IR ST Mol BT a1 ST o7 vET 2. 98 WIgde 95 2,
Tg Tl e Ay ol & 99 U affeiaer S &, 705 Mol ® 991 2, 98 Yigde SN T8 ST B
TEMcU FTAEATIR 81 FHHAT 6 919 F 2, e 87 B S 71 g aee ™ 7e ] 1Bl 2 Al
this s subject to Government approval . ST 3GY H9T9 T 701 7| 3 26 54 919 &1 Hed & 16
WEAT Bigaey 19 e A0 TR & Fval £, 91 3 39 919 B FHEd 1% Wgde siggey 19
Vel AT T HAAIT | BRAT &, F1H I A | A 5 ) .. (...

MR. DEPUTY CHAIRMAN : He has only discloged his interest...(Interruptions)... Under the
Fthice Committee rules, it & Member is interested in a subject, he has to disclose it. Now, Mr.

MWysura Reddy.

SHRI M.V, MYSURYA RECDY : Sir, | fully assaociate myself with what my colleague, Mr. Tapan

Sen, has said, but | wish to add one or two points to his statement.

ME. DERPUTY CHAIBMAN * Mr. Mysura Reddy, your list is long; please do not read out such a

long statement !

SHRI M.V, MYSURA REDDY & Sir, the list may be long but | shall conclude it within three

minutes.
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Sir, gas is the primary saurce for power, fertilizer, CNG, LPG, etc. The cost of gas plays a vital
role in the prices of end products like power, fertilizer, etc. That iz why, my issues are based only on

pricing, Sir.

The RIL, inits letter dated 22.05.2009 to DGH, has discloged an expenditure of only 4.8 killion
daollare. In the same letter, RIL has disclosed the post wellhead cost’ per Million British Thermal Unitg

of KG gas to be 0.895 dollars. Why cannct the Minister place this letter on the Table of this House?

Siry Inreply to my Starred Question No. 336 on 27.07.2009, it was said that validation was done
by some private agencies. | would ke to know the following from the Minister @ The Mustang
Engineering company which evaluated RIL s investment estimates is the real contractor for Fanna
field development oroject and Mr. Gopalakrishnan is on the faculty of the School of Petroleum
Technology. In view of the conflicting interests, | would ke ta know whether they have disclosed
their interest before they took up the assignment. If they had disclosed their interest, why did the

Government appant them as independent evaluators?

The third point is that the capital expenditure for development of gas fields was increased from §
2.47 billion in 2004 to $ 8.8 billicn in 2006, Whereas, if you lcok at the praduction, it cnly doukled to
80 MMSCMD . Normally, when the production is doubled, the capital expenditure hag to come down.
Even if you double the capital expenditure, it should be 4.94 bilion. Hence, it has nearly doubled.
This simple proposition ig known to comman man. If so, how did the EGoMs forget this simple

equation? This clearly shows that there is something fishy in this.

Sir, the next point is that Sasan, in Ultra Mega Power Project, quoted for Re. 1.19/kWh with
indigenous coal, end Munda guoted for Re. 2.28/k\Wh imported coal. Now, the Government fixed
the price at T 4.23 MMBTU. Based on this, the cost wil become Rs. 2.30/KWh which is
commercially urviable and uneconomical . Has the EGols considered this point befare fixing the gas

price?

Sir, the last paint is regarding my State. How much of gas will be given to Andhra Pradesh from

RIL*s fields in K.G. Basin, out of the peak production of 80 MMSCMD ?
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DR. N. JANARADHANA REDDY (Andhra Pradesh) @ Mr. Deputy Chairman, Sir, | want to tell

you an impartant issue ... Intarryptions ). ..
MR, DEPUTY CHAIRMAN : No, na. | have not called your name... (Interruotions ).

DR. N. JANARADHAMNA BEDDY @ Sir, | want to raige an important igsue. It s about Andbra.

...(Interruptions ). ..

MR. DEPUTY CHAIRMAN : Hon. Member from Andhra hes already spoken...(Interruptions)
How do you know all the names? ... (Interruptions )... There are other names also from Andhra. Why

do you presume that it is not ‘[here?...(fnz‘emfprfons)...

DR. M. JANARADHANA REDDY : Sir, the Assembly has taken a decision. ...(/m‘arruprf‘ons) Sir,

the State Government has taken a decision... (interruptions.)
MR. DEPUTY CHAIRMAN : But we have to follow some order...(interruyotions ... Please.
SHRI GIREESH KUMAR SANGHI : We are requesting you, Sir...(Interruptions)

ME. DEPUTY CHAIBMAMN * You have just now sent the name. | have just announced that | have
got a list of twenty Members. | will have to call them first, and, not your nrame. Please understand...
(Interryptions ) Please sit down. If you want to participate, | will call you. Please ...(Interruptions ...
You have not given the request at all. Now, | will call you. ...(nterruptions .. Please. Now, Shri

Bharatkumar Raut .

SHRI BHARATKUMAR RAUT (Maharashtra) + Mr. Deputy Chairman, Sir, at the outset, let me
thank Mr. Tapan Sen for bringing forward a very important and vital issue. Though | have some
resenvations about his contension, | really thank him. Sir, the Minister has given a detailed reply.
Perhaps, Sir, more details are required. But at the same time, he has avoided the moot guestion that
has been discussed and which is a matter of concern for the sodiety. Sir, due to paucity of time, | will

only mention a few points, which | have jotted down.
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Sir, oil and gas fields are natural assets and they are given to private parties for exploration,
development and production. YWhile the parties concemed derive economic benefite out of these
activities, the Government also gets taxes, royallies as per the formula worked out under the Gas
Utilisation Policy and the Praduction Sharing Contracts. Sir, whatever hag been given is as per the
palicy, and, once these contracts are given, it is our responsibility, the nation’s responsibility, and, it

is a matter of pride also, to ensure that thoge words are kept.

We canncat half-heartedly say, “Now, you stop it” you cannot do that. You should honour
whatever contract has been given. Sir, the private parties cannct bargain or barter a commaodity
which doess not belong to any of the party, whatever may be the terms of the family Mol privately

arrrived at between them.

It is well settled that no private agreement can create a vested interest in a property which
belongs to the nation. YWe should believe that it iz & national property which belongs to the nation.
\We should believe that it is & national property and na private treaty -- whatever may be the terms of

the family MalJ -- should be entertained here.

Sir, in thiz case, time ig the essence of the matter. The Supreme Court hag fixed Tt September
as the date of hearing. Therefore, | suggest that early steps should be taken to bring up before the
Parliament a proper Bill regarding gas. That will effect the High Court’s order and settle the prablem.
Thus, Government’s sovereign authority can also be proved. ...(Time-bsll rings). | also suggest that
the Gaovernment should aslo incarporate clauges in the Bill for setting up a regulatory body to regulate

pricing and allocation of gas. Thark you.

SHRI N.R. GOVINDARAJAR (Tamil Nadu) : *Honble Deputy Chairman Sir, | thank you very
much for giving me this opportunity to participate on behalf of my party AIBDMK, in this calling
attention mation on power deficit that has arisen due to shortage of natural gas. Hormkble Deputy
Chairman Siry a nation®s growth depends on the growth of industrial sector, agricultural sector and
the basic infrastructural sector. Power is essential for the growth of these three sector. Power is
generated through many sources such as coal, natural gas, wind mill, water resource, nuclear power
stations, solar power etc. If & guestion arises whether the power generated in our nation through
these varicus resources are sufficient to meet our need, | am gorry to say that the power generated is

insufficient to meet the needs of the entire naticon.

The share of natural gas in power generation iz only 10-15%% of the total power generation of aur

nation. But, we cauld not generate even this much power.

Hor’kle Deputy Chairman, Sir, our indugtries have incurred a loss ta the extent of Rs. 43,205
crore in the last finrancial year. In the year 2003, the logs incurred in the production sector is Re.
22,000 crare. But now, the amount loss has doubled in the production sector. The main reasan for
thiz iz lack of proper planning, and the proper implementation of already planned schemes, at proper

fime. These shortcomings have to be rectified by the Union Government in future.

*English translation of the original speech deliverad in Tamil.
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Han’kle Deputy Chairman Sir, it is said that the Government has planned to increase power
generation to the extent of 1,47,000 Megawatts before the year 2012, But it is really questionable
whether the Government could reach at least 80%% of the target. This is mainly because of the lack of
proper planning on the Government side and delayed implementation of the planned schemes. Sir,
as has been already mentioned by me, the share of ratural gas in total power generation is 10-16%6
and we have not obtained even this meager share of natural gas. For ingtance, | could cite the case
of Godavari Natural Gas Station. The required natural gas to be supplied from the Godavari National
Gas Station, could not be supplied by it. A= & result, the power generation plant with the production
capacity of 5000 mega watls, established at the cost of Rs. 20,000 crore. But, the maintenance aof

thig plant has incurred a heavy loss.

COur Hormble Leader Madam Puratchithalaiy (mns. revoluntionary leader) Ms. Jayalalitha, has
understood that industrial sector, basic infrastructural sector and agriculture are essential for the
grawth of the nation and that power generation ig needed for the growth of these sectors. That is
why, she took gpecial initiatives to increse power generation. During her rule, Tamil Nadu had

generated surplus power 2o that even our neighbouring States could be benefited.

Nafta is used as alternate fuel whenever shortage of natural gas arises. But the production cast

of nafta is double that of the production cost of natural gas.

Hon'ble Deputy Chalrman Sir, our nation has the capacity to generate 13.4 Gigawatts of power
through natural gas, but we could not get sufficient amount of natural gas even to generate 1.7
Gigawatts of power. Therefore Sir, through this August House, | request the Union Government to
overcome these shorfcomings in future and resolve the problem of power deficit by making sufficient
availability of natural gas. Only then could we protect our industrial sectar and lead our nation into the

path of progress. With these words, | conclude my gpeech. Thank You.

SHRI N.K. SINGH (Bihar) : Thank yau, Sir. | will begin by asking the first guestion from the hon.
Petroleum Minister. | begin by complimenting him for the remarkable discovery that gas is a
sovereign commodity and little later we will discover that air, water, those things which are under the
ground, are startling discovery and really are sovereign assetz. Therefore, the first thing anyaone
wolld like to know g, why it took so lang for the Petraleum Ministry to discover that gas, infact, is a
sovereighn assest and needed, therefore, to be determined by the sovereign. Sir, my second question
i= in relation to paragraph four of the Minister's statement. He has given an inter se allocation amaong
different competing uses of gas., namely, fertilizer, power and so on and =0 forth. In a situation where
there s demand-supply diseguilibrium, we would like to understand the logic which has determined

the inter se pricrity amaong different competing uges of gas.

Mr. Tapan Sen raised a very important point about regicnal imbalance. | would add to that the
demands of the rural sector. And let me add to that whether ecologically and environmentally
important factors have been given the kind of premium they deserve in the inter se gas allocation ina
situation where India is under increasing pressure for improving sustainable development where the

ecological and environmental factors aleo bring rural economy into play.

*English translation of the original speech deliverad in Tamil.
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Taday, really the maximum amount of a arducusness rural work ig to rural women who have to
meet their cocking needs out of wood. And the Integrated energy palicy of the Prime Minister enjoing
upon ug to replace this cooking medium which is the biggest creator of soot, which ig the biggest
creator of environmental degradation. So, we would like to understand the logic of paragraph four in
the inter se allocation among different competing usges of gas, and whether it factored in the

ervironmental factors and integration of rural economy.
[THE VICE-CHAIRMAN (PROF.P. J. KURIEN) in the Chair ]

Third, when it comes to prices, as we can see from the annexure to the statement, they varied
dramatically from 5.65 ($/mmbiu) to as low as 3.5 ($/mmbtu). We would like to understand the
logic by which the price fixation modalities have been determined. To merely =ay that a Group of
Ministers will determine price 2 not good enough. YWhether the Ministry has any views an setting up
an independent regulatar which will have an arm’s-length relationship to be able to determine prices

inetead of foisting this responsibility either on officials or on & Group of Ministers.

Sir, | am asking this particularly because at the time when this sector was being deregulated, the
Mirister might like to jog his memory, there was alsa a pari passy cammitment that there would be
an independent regulatar for up and downstream sector which will consist of experts and so on to be

able to determine the price.

| would urge upon the Minister to enlighten the House on the regulatory issue and the

methodolagy for the determination of prices.
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am only putting pointed guestions. | am nat giving any background.

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : There s time constraint.

ol T, U, EQ@Terd : WY, TF. T, Sl & 3f1.5M0a. 1 o & 978 26 7 =] fEAre ueels
T fpa=t WRATEY T 2P 79 F 20th December 2006 1 Policy for Development of MNatural Gas
Pipelines and City or Local Natural Gas Distribution Networks EARIEI Eﬁ?l Hz e, ®lefdhldl,
aE, TTE AN fEee & AN SIS oY & 9 &9 91 Y012 9% 4 19 7821 ordie 9 U2 Uolee
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SHRI SANTOSH BAGRCODIA : Thank you, Mr. Vice-Chairman, Sir. To begin with, | feel sad that
Mr. Sen and a few ather Members have levelled allegations against the Government of mediating

between two corporates which | don’t think is right. The Government is not doing this. In any way,
the Government i not involved in this kind of issues. It is the personal prejudiced opinion, in my
apinion, and far from the truth. The other allegations are also® and far from reality. . (Interruptions )

SHRIMATI BRINDA KARAT (West Bengal) : How can he say that it was™...dnteructions)...
What is this? ... dnterruotions ..

SHRI SANTOSH BAGRODIA : Now, | come tothe points which the han. Minister
. (Interruptions ...

THE VICE-CHAIRMAN (PROF. P. J. KUREIN) : Please.

SHRIMATI BRINDA KARAT : How can he say that it was® o (Interryptions ... He put his point
of view. How can it be™® ... dnterruptions). ..

SHRI SANTOSH BAGRODIA : If they can make allegations, | can also make a
remark... (interruptions ). ..

SHRIMATI BRINDA KARAT : He can’t say that it was *... (Jnterruotions ). ..

SHRI SANTOSH BAGRODIA : If they can make & remark, | can alsa. ... (Interruptions ... They
made a remak against the Minister...(nterruptions)... They made a remark against the
Government....(dnterptions ...

*Expunged as orderd by the Chalr.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, please. Mr. Santoshji, please listen to me.
The Government will reply ta them. You aks guestions only ... (Interruotions ...

SHRI SANTOSH BAGRODIA : |am not talking of reply.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Don't attribute things. | am talking of *
. (Interruptions ...

SHRI SANTOSH BAGRODIA : lam talking of * ... (Interruptions )...
SHRI 5.8 AHLUWAL LA @ Sir, it is against a Member.

SHRI SANTOSH BAGRODIA : If there g amything unparliamentary, you delete
it...(nterryptions ... | have no problem.... (nterruptions ...

SHRI 8.8, AHLUWALIA : Sir, every Member gives natice without any mative... (Inferruptions )
THE VICE-CHAIRMAN (PROFP P.J. KURIEN) : Na, please. Let me listen to this.

SHRI 5.8, AHLUWALLA  Sir, every Member give notice without any mative. Calling a Member
and saying that they are® questions or there is a mative behind it, that is bad on his part. That is
wrong. .. (Interryotions ). He should withdraw it.. (Interruptions ).

THE VICE-CHAIRMAN (PROF P.J. KURIEN) | will remaove it..... (Inferruptions ..
SHRI 8.8, AHLUWALIA : He should withdraw it. .. (nterruotions ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please take you seats .. (Iterruyotions ). | wil
deal with it. Please take year seats .. (Interruptions ..

SHRI TAPAN KUMAR SEN @ | have never atfributed any mative to the hon. Minister
(Interruptions ).

THE VICE-CHAIRMAN (PRCF P.J. KURIEN) : Please take your seats..(Interruptions).. | wil

deal with it... (Interuptions ) Please take your seats. | will deal with it, Tapanji, please take your seat. |
will deal with it....(Interruotions ). | will remave it... (nterruotions ).

SHRIS.S. AHLUWALIA : He should withdraw it.... (Inferruptions )..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) @ Please. That is what | am saying. | will go
through the records. If there is any reference in terms of * against a Member or even if there is any
insinuation, that will be expunged... (Interruotions ). ..

SHREI M. VENKAIAH MNAIDU & Sir, that is not the iggsue. The issue ig that thig allegation is wrong.
He has no right to say. It is for the Minister to say. . (interruptions ..

THE VICE-CHARMAN (PROF. P.J. KURIEN) : | tdd him. It is for the Government to say. You
can say your opinion. You ask guestions.../dnterruptions ). Please. You can ask your guestion.
- (Interruptions ...

SHRI SANTOSH BAGRCDIA : | am coming to the questions. . (nterruotions ).

SHEI M. VENKALAH MAIDU @ He s & very gsenior Member. We can recommend him to go to the
Government, if the Government is willing L. (nterruptions ). ..

*Expunged as orderd by the Chair.
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SHRI SANTOSH BAGRODIA & Sir, you have already given a ruling and | have accepted
it... (nterryotions ...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You should have done it earlier. Why do you do
itlate? ... dnterruptions ...

SHRI BANTOSH BAGRODIA & | compliment the haon. Minigter for giving & detailed statement.
Straightaway | would like to put the guestions. How is the present production of KG-Dé being used?
How is it going to be utilised now and in future?

The second point ig @ What i the Government doing to increase the production of natural gas in
different parts of the country?

Sir, e has mentioned in the firet paragraph that the country has embarked on an accelerated
programme of exploration and production through the New Exploration Licensing Policy hidding
rounds in 1999, How has it, this NELP, helped the country so far? Now, | am just coming to the
paints... (Interruotions ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN)  You have asked three questions.

SHRI SANTOSH BAGRODIA : They have distributed me, Sir. The next point is that in paragraph
4 he has mentioned how it is going to be used. he has mentioned that the intention of the
Government is to operationalise all gas-based asgests which were lying idle and unutilised due to
non-availakility of gas. Here he has mentioned that if there iz any shartfall in utilisation it will be used
for other purpozes. | would like to know specifically fram the han. Minister whether the allocation of
15 mmscmd to existing gas-based fertiliser sector and like that 18 mmscmd, 5 mmsemd and 3
mmscmd, these will meet the full demand. Cr, will they meet only partial demand? | would like know
that.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, fine. That is enaugh.

SHRI BANTOSH BAGRODIA ¢ Just one minute, Sir. in the case of masses, it is mare important
that the entire demand of the city gas sector and the LPG plants should be first met.

The last peint is regarding pricing. He has given an annexure.... (nterryotions ...
THE VICE-CHAIRMAN (PRCF. P. J. KURIEN) : No. You ask only guestions.
SHRISANTOEH BAGRODIA & | am asking guestions.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please do that.

SHREI SANTOSH BAGRODIA & | am daing that. He has given different prices. How has he come
to different prices 7 We must have the same price for all at every level all aver the country. Does the
Government have any plan to achieve this and by what time? Thank you.

SHRID. RAJA (Tamil Nadu) : Mr, Vice-Chairman, Sir, | will canfine myself to asking a couple of
clarifications with regard to the domestic natural gas. | am not asking about the gas fram lran. | do
not know when the US Government will allow the Government of India to go ahead. Naobody knows
that.

THE VICE-CHAIRMAN (PRCF. P. J. KURIEN) : Don’t get distracted, Come to your pointed
guestions.
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SHRI D. BAJA  3ir, | join my respected colleague, Shri N.K. Singh, who complimented the
Government for declaring natural gas as the national asset. If that is so, | think, the Government has
all powers to decide ite pricing, marketing, distribution, etc. The Government should not be at the
mercy of anybody. | would like to know whether the Government would have that power with itself.
This is number cne. Secondly, the statement begins by saying, "The production and supply of
ratural gas started in & major way in the country with the commissioning of the Hazira-Viaipur-
Jagdishpur line by GAIL in the vear 1967." But the Minister has not menticned where that gas
pipeline is going, where that gas is going. The gas, | understand, has been brought to the Marth. | do
not object 1o it. Sir, the gas from the Bombay High could have been taken to the South. But the
Government has never cared for the South. There are certain fertilizer industries which are in very bad
shape in the South. SPIC ig not in effective aperation. | do nat know whether SPIC is closed or
working. | do not know it. But it ig a bad shape. MFL in Chennai ig in & bad shape. FACT s in bad
shape because they have to depend on naphtha. They could have been supplied natural gas. VWhy
hasn’t the Government done this? So far as the present KG gas pipeline is concerned, there is an
attemnpt to take the gas to Gujarat. There is an attempt to take the gas to UP. | do not object to the
gas being taken to Gujarat or UP. But what about the State of Andhra Pradesh where the gas is
explored? What is the share of Andhra Pradesh? s there any thinking on the part of the Government
to supply substantial gas to Andhra Pradesh? Is there any thinking on the part of the Government ta
supply gas to Southern States which have to depend on other sources for power and fertiliser ? |
would like the Minister to clarify ane thng. If | am wrong, | stand corrected.... Interruotions ... |
wolld like to seek the attention of the hon. Minister. Clearance has been given for a pipeline project
in 2007, that is, Kakinada-Chenral pipeline, Chenral-Cochin pipeline, Chenral-Bangalore pipeling,
Chennai-Tuticorin pipeline, but no work has started or no work has been done so far, If my
information is correct...dnterryotions ). In the case of Kakinada-Guijarat pipeline, the work was

finalised... (Interruptions ). Kekinada is on the Eastern Coast and Gujarat is an the Western Coast.
THE VICE-CHARMAN (PROF. P. J. KURIEN) : What is the question?

SHRI D. RAJA : My guestion i3 ¢ what is the approach of the Government? India is a country
where there are many regions. The Government should have a balanced approach towards all the
regions. If this regicnal imbalance continues, the UPA Government will be in trouble. This is the issue

which the Government will have to address at the earliest. Thank you.

SHRI BIRENDRA PRASAD BAISHYA (Assam) @ Mr. Vice-Chairman, Sir, | thank you for giving
me this oppartunity to speak. In his reply, the hon. Minister said, "Till the year 2008-09, the domestic
avallability of natural gas in the country was 1056 million metric standard cubic metres per day. Against
this, the estimated demand of natural gas was around 197 mmecmd.” So, from the statement it iz
very clear that the supply of gas is lower than the demand of gas in our country. Siry | come from the
MNarth-Eastern Region of the country which iz very much famaus for its natural gas. Assam has huge
quantity of natural gas. My question relates to the gas-based power projects. | am limiting myself

only to be gas-based power projects.
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Azzam is suffering very badly. Bven after 62 years of our independence, our country is suffering
on account of power shortage, which affects the common people, the cullivators and the industry.
Due to shortage of power, small and medium scale indugstries, in particular, suffer very badly. So, it g
high time for Government to generate power from the gas base. Most of the States of cur country
depend upaon power projects from gas. In fact, Tanzania and other countries supply power from gas

based power projects. Although Assam hag the potential ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Seek your clarffication.

SHREI BIRENDRA PRASAD BAISHYA & Sir, though Assam has the potential for power generation,
yet, due to the negligence aof the Government, they are nat daoing anything, and we are suffering. |

would like to say on thing.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Seek your clarification.

SHREI BIRENDRA PRASAD BAISHYA © Every day gas ignites in Assam. | tell you, it is & national
crime. Instead of utilising it In the interest of the country, 1t is getting ignited in the North-Eastern
Region. May | know from the hon. Minister whether he is thinking to establish power projects in
Agsam fram the gas avallable there? This Ministry, in consultation with the Power Ministry, should
think about establishment of gas base power projects in Assam. My second clarification is this. When
the Government is engaging private parties, then, why are they not engaging the ONGG in this

sector?

SHRI MOINUL HASSAN (\Nest Benga\) : Siry in the statement of the han. Minister he has said,
"However, with no major discovery of gas for several years...®. | would like to know whether it is a
fact that the before the K.G. Basin was privaticed, when a fire broke out at a gas well in
Amalapuram, -- incidentally, it was the constituency of the farmer Lok Sabha Speaker, late Shri
G.M.C. Balayogi - - the gas was rejected to the ONGC, while, cne fine morning, a private party gets
gas. | would like to know from the hon. Minister why it was g0, and why he is saying that no major
discovery of gas has taken place. Secondly, the hon. Minister has admitted in hig statement that
even in case of gas allocation to power plants facing gas shartage, -- it is there in the statement --
power plants in the private sector have been given priority vis-a-vis the NTPC plants by the
Empowered Group of Ministers. Why is it sa¥ My third clarification is this. Regarding distribution, the
Minister says, ' Zero percentage to the Eastern region” . Sir, we are coming from the Eastern regicon;
especially, in the four States of West Bengal, Chhattisgarh, Bihar and Origsa, there is no proper
distribution and the fertilizer plants have been shut down in Durgapur and cther places. | would like to
know why the Government is not in a position to have proper distribution of gas so as to reduce the
imbalance of the country. The K.G. Basin is the national wesalth, and it should be distributed, as a

rational property, to all the regions of the country. Sir, my fourth clarfication is...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Pleage take your seat.

SHRI MOINUL HASSAN & Sir, it is not a fact. We have seen; in the Finance Bill, there is a special

...(Interruptions ). ..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please, ask specific guestion.
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SHRI MOINUL HASZSAN f Yeas, Sir. This is the specific question. Only for one company, which is
related to this gas KG basin, has benefited by Rs. 20,000 crores- - which is a national property -- at

the cost of the common people of our country...(?m‘ermpa‘rbns)
THE VICE-CHAIRMAN (F’HOF P.J. KUHIEN) £ Now, Mr. Shri Mohammaed Adesb.
SHRI MOIMNUL HASSAN £ Sir, my last point is...

THE VIZE-CHAIRMAM (F’HOF. P che KUHIEN) f Mo, now | have alrgady called Mr. Mohammed

Adesb. Take your seat now...( Interruptions ).

SHRI MOINUL HAZZAMN f ooo would like to see, the Indian quality should not...(fmerrwpx’ons)...

This is my opinion.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) 2 Shri Mohammed Adesb.

HAEHE adie (S99 T2 A2 1Ry, | A #H 1 6 gENeae © =g

L) o LSl o€ o (5 il (e bz 35 (O ) ol daaa ilia

THE WICE-CHAIRMAN (F’HOF. P.d. KUHIEN) t Thers is no time to congratulate; just put your

question.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) = Now, Prof. Alka Balram Kshatriya.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, Shri D.P. Sabharwal .
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DR. N. JANARADHANA REDDY : Sir, this gag is now an important thing and is going to create
problems if the Government does not take up distribution of gas oroperly. As my friend, Shri Baja
wag saying, it is in Amlapuram from where late Balayogl was the M.P., and now a young gentlemen
is an M.P. from that area. | know, so many times they came and represented to me. Farmers have
loet thousands of acres of land becalge of the activities of the ONGC. The moving vehicles damage
roads and create all these prablems. So, we have all these sufferings for Andhra. Now, when the gas
iz available, some gentleman wants to take it to some other place, and some gentleman wants to
take it to some place without asking what ig the need of Andhra . | know the hon. Minister is & very
knowledgeabkle man; he will definitely lock into Andhra needs. But | want to give cne example here.
Sir 16 years ago, the IFFCO purchazed 5000 acres of land, in my district, to start a fertiliser company
for South India, not for Andhra alone. At that time, it was stopped because naphtha was a costly
affair, and gas was not available for that plant. It was said that it would be commissioned only if gas

was made available.
THE VICE-CHAIRMAN (PROF P. J. KURIEN) : Now, put your guestion.

DR. M. JANARADHANA REDDY : Now, presently, the State has got its own gas. If we don’t
look into ity T don’t look into the Andhbra needs, it we don’t look into the various aspects of Andhra,

how can one take the gas from Andhra? | am not threatening, but the situation is like this.

THE VICE-CHAIRMAN (PROF. P.J. KUREIN) : You are not threatening but asking.
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DR. N. JANARADHANA REDDY : Sir, that iz why | said that this block s gang to create
problems. Yesterday, the Assembly passed a resclution and the Chief Minister has assured in the
House that the needs of Andhrites will be met first and then the gas can be allowed 1o be taken
arywhere. | am not threatening; being an MP, | should nat do that. But, | am bringing the reality to
the natice of the House and to the hon. Minister. | only request the Minister to inform the House,
through which the people of Andhra may know, what he is going to do with the demand of the

Anchra people and the rest of the nation. You can give it to UL.P. or otherg. Thank you.

SHRI PENUMALLI MADHU (Andhra Prdesh) : 8ir, the Minigter, in his statement said that with
the commencement of the KG's D& production, over 100 mmecomd gas ig being supplied to power
and fertilizer sectors out of a total supply of 140 mmecmd. Not anly that, he also said, as a result of
KG Dé supplies, about 4000 MW additional power is being generated and an annual subsidy of
fertilizer to the extent of Bs. 3000 crores ig achieved. Such a huge contribution this KG Dé is making.
When such g huge orofit is provided, out of 140 mmecmd, 100 mmecmd g produced from the KG
D& basin. Then, the people of Andhra Pradesh had been expecting for several years, that taking
regional balance into consideration, a considerable amount of gas would be given to the peaple of
Andhra Pradesh, to the factories that are closed down, to the power plants that are starving, to
those whose capacities are naot fully utilised to thelr maximum strength. They had been expecting that
g corgiderable amount of gas would be allocated for the Government of Andhra Pradesh to the
damestic needs of Andhra Pradesh. | request the han. Minister to announce in this House that such

and such amount of gas ig allocated to mest the needs of Andhra Pradesh. Thank you.

SHRI SHANTI RAM LAXMAN NAIK (Goa) : Sir, gas is a natioral asset. | would like to know from
the han. Minister that when an impression ig being created openly that it is an issue between two
private parties, why did not you assert positively to remove the impression apart from saying that it is
a national property? This is the first point. Secondly, is the Government proposing to bring in
legislation to regulairse the production utilisation and distribution of gas? If so, what time do we

except such a legislation? Thank you,

SHRI M. VENKAIAH NAIDU (Kamataka) i Mr. Vice-Chalrman, Sir, thank you very much for
giving me an opportunity to speak. | just associate myszelf with Dr. Janardhana Reddy and Shri
Madhu. There ig a total unrest in the mindzs of the people of that region saying that something should

be done far the region and, then, the needs of others should also be taken care of.

Sir, | represent a national party, | do not speak of one particular State, but, at the same, every
State is & part of the nation. So, keeping that in mind, you should congider it. It is not from the sea, it
iz from the land and of the farmers of that region. They have given that land. Now this KG D& g
yielding really good results. The Andhra Prdesh Assembly unanimously passed a resolution, political
parties are also agitated over this matter and public also is agitated over this matter. | request the
hon. Minister to tell what is the thirking of the Government with regard to taking care of the needs of
the State, and, then, subsequently take care of the entire nation also. | just wanted to focus on that

paint.
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SHRI SYED AZEEZ PASHA (Andhra Pradesh) @ Sir, the paint raised by my colleague, Mr. D.
Raja, | just want to add only one sentence to that ... (Interruptions)... The aspirations of the people
of Andhra Pradesh should not be overlooked while you are allocating it. Even though it is a national
assel but the people of Andhra Pradesh expect substantial allocation to be made to the people of

Anchra Pradesh. That ig the only thing | wanted to submit. Thank you.

=R @'HWG'J TN, Uz deldd 2 fF - 217 et ANl They celebrated thig gas finding with
a great hope that it will change their lives and the area will be developed. The Government of Andhra

Pradesh who announced several projects in the vicinity and throughout Anchra Pradesh...(Time belf

HnGS J..
THE VICE-CHAIRMAN (PROF. P. J. KUREIN) : Pleage put your guestion.

SHRI GIREESH KUMAR SANGHI = My stralght question to the han. Minister is, what percentage
of the total gas findings in KG bazin will be allocated to Andhra Pradesh and out of the royalty that the

Government of India is getting, what will be share of Andhra Pradesh in that rovalty ?

SHRI KUMAR DEEPAK DAS (Assam’) @ Sir, the Government is geoing to establish & gas project in
Agsam. So, there ig anxiety in the minds of the people about the availability of gas. | would like to

know whether gas would be available il the completion of that project. That is my only guetion.

SHRI MURLI DEORA : Sir, at the outset, | would like to thank my friend, Tapan Sen who was for
the last four or five days was following that this subject should be taken up. | am very grateful to him
and all the other Members wha have participated in this debate. The purpose of submitting such a
big note was that there would not be so many replied. But [would like to start with two ar three very
small points. Sir, 30 years back | was Mayor of Bombay. At that time, we had a man called Dr. N.B.
Pragad - - Mr. N.K. Singh would remember him. He was also from Andhra Pradesh. Dr. N.B.
Prasad was the Chairman of the ONGC. He came ta sign an agreement with the Mayor of Bombay
Municipal Corporation for supply of gas from Bombay High to the domestic city of Bombay. Bombay

has domestic supply. | remember now only last year Shri Vilasrao Deshmukh, who g sitting here,
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inaugurated that supply. It took 371 years for a Memarandum of Understanding to be signed between
the then Mayor of Bombay and Dr. MN.B. Prasad to be implemented and get the gas in reality. That
time, people were reading, "Bombay High Gas", "Bombay High Gas". Today alsc, "Bombay
High" is producing 26 million tons of oil. After, Bombay High, there is a production of only six or
aeven milion tong extra, that ig, 31 to 32 milion tong which ig the total indigenous production of our

country. We are importing seventy five per cent of oil.

| would like to first make an appeal to my cdleagues herg; we must make some schemes or
projects, and we should see to it that this ol or gas which ig there is the il fields or in the gas fields,
ig explored; it comes out. That why the Government started & programme called ‘NELP®. | can
assure you that the NELP which is now working around the country, and specially, in Andhra
Pradesh, etc. ig doing very well. More than 50 per cent of the total gas, produced in India, may be
coming fram this one area of Andhra Pradesh, and if we keep on lending others and saying that this
ig belonging to him, that is belonging to him, this fellow is in the pocket, thig fellow s in anather
pocket, | do not think, we will do any service to anybody. So, the first and foremost appeal, | would
like to make to this House is that we should be proud that such vast reservoirs of, bath, oll and gas
are available in cur country, and, | will be very grateful if the people will give a line to them rather than
worrying about what to be done. When | see my friend Sen. | remember, 30 years back or 25 years
back, there was a controversy about the ownership or the rationalisation. Sir, at old days of
nationalization have gone. | have even discussed with your Chief Minister, several times, several

projects. He does not talk about nationalisation ! And you also, Mr. Rajg f...(fnz‘erru,oz‘fons)...
SHRI PENUMALL | MADHU : No, no, na... (dntertptions ). ..

SHRI MURLI DECRA : What are you worried about? The nationalisation? ....(Interruptions ...

yoll are warried about the nationalisation 7.... dnterruptions ...
SHRI PENUMALLI MADHU : He is raising about different Chief Ministers. .. (nterrtotions ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Madhu, please take your seat.
SHREI MURLI DECRA @ | am praiging him. Are you against the Chief Minister?...(fnz‘emfprfons)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat.

SHRI PENUMALLI MADHU : It iz not a question of Chief Minister. Our party policy is for

producing... (fnterryptions ... Not for private companies.

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : That is known to everybody. Please sit

down....(dnterruptions ).

SHRI MURBLI DECRA : So, | am reqguesting you to please change your party policy, otherwise,

you will change the Government fram there !...Unrerm,oz‘fons)...
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3.00 P.M.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take it lightly. ... dnterruptions).... Why
are you taking it seriously ? ...(Interruptions))... Please take it lightly, Mr. Madnu.

SHRI PENUMALLI MADHU = | am taking it very lightly. | am trying to apprise the Minister. If they

adopt the same tripartite private palicy, they will be changed. Mext time they will be changed.

THE VICE-CHARMAN (PROF. P. J. KURIEN) What is thig, Mr. Machu? Such remakre should
be taken lightly. What is there?

SHRI MURLI DECRA : § AT § HEaT %’, AT EFH\T...( SEIET).L).LL e just not possible to
reply 1o every point. Some of them are very, wvery meaningful; | can assure you, we will take
cognigance of that, and we will see that they are implemented. In case somebody wants in writing, |
will reply to them in two ar three days. But, | will come to the twao or three points that are raised now,
['would like to read for them, “The State of Andhra Pradesh has a lot of natural resources. Any State
which produces so much ol and so much gas, must be given same prarity.” The Committes, EGoh
congidered this issue. When we were talking about the priority, when we were talking about the
price, this guestion came and the people of Andhra Pradesh can be rest assured that we will do full

justice ta the people of Andhra Pradesh ... (dnterruptions ...
SHRI BIRENDRA PRASAD BAISHYA @ What about Assam?

THE VICE-CHARMAN (PROF. P.J. KUFHEN) i No, please, it is not from Assam. Assam is not
the question, please ... Interruyptions ... Please don’t raise it unnecessarily... (Interruptions ). Mr.
Moinul Hassan, please sit down...(Interuotions ... On Agsam, you can have anather Motion. Mr.

Sanghi, please sit down.

SHRI MURLI DEORA : 3T HI dleM SISl ... (SaT)... el 3lI¥ 34 & 4eT9 a7 Waer # &
TE T2 W T £, S o ®IE Wee Uit SN, S9d! TN % fo, Wieengen & forg a7
THINES g9 o oY Tt &R 1 o), sule 9av 1 &% 976 7] 21 . (CTad™ ). .

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You take your seat ...({Interruptions )..Please
- (terruptions ). Let him reply. Why don’t you allow him to reply? He gave you the reply that

Andhra will be taken care of... (Interruptions .. Sit down.
SHRI GIREESH KUMAR SANGHI : Sir, this is a very vague reply. .. (Interruotions ). .
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Pleage sit down...(Intarruptions)...
SHRI GIREESH KUMAR SANGHI : Sir, he has not given a praper reply... (Inferruptions ). ..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : What is thig, Sanghi? He has replied to your

question first.. (Interruptions ... Please, sit down.

SHRI GIREESH KUMAR SANGHI = Sir, the point is... (Interryotions ).
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THE VICE-CHAIRMAN (PRCF. P. J. KURIEN) : No, no. It will not go on record.
SHRI GIREESH KUMAR SANGHI :*

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Whatever Mr. Sanghi says will not go on
record.... (Interryotions ...

SHRI GIREESH KUMAR SANGHI « *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Pleaze take your seat ...(Inferuotions)... Let
him reply.

SHRI GIREESH KUMAR SANGHI = *#
SHRI MURLI DECRA : | am replying to your guestion.. (Inferupotions ...

THE VICE-CHAIRMAN : Let him reply. Please, take your seat ... Interryotions)... Let him reply.
Please, take your seat... (Inferryotions )... Mr. Sanghi... Interruptions )...it is not gaing on record.

SHRI GIREESH KUMAR SANGHI : #
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You take your seat. Let him reply.

SHRI TARPAN KUMAR  SEN ¢ Sir, the hon. Minister ig talking  about
nationalisation... (fnterruptions ). Let him talk about privatisation ... (nterruotions ). ..

THE VICE-CHAIRMAN (PROF. P. J. KUREN) : Mr. Tapan Sen, take your
seat...(Interruptions)... Please take your seat... (Interruptions ... What is this ? ... (nterruptions ). ..
Please, listen to the reply, Mr. Tapan Sen....(Interruotions)... You please address the Chailr
.. (Interruptions ). Don’t lock at them, Mr. Mirister ... (nterruptions ...

SHRI MURLI DECRA & Sir, hon. Members have raised some  wvery impartant
paints.... dnterruyptions )... Please allow me to reply.

Sir, under article 227 of the Canstitution, the mineral resources of the country are owned by the
Government. Since, E & P business is a highly risky business involving high level of technology and
capital and to attract investments in E & P sector, the Government had approved the NELP Palicy in
97 to create a8 competitive and efficient regime based on award of blocks under international
competitive bidding. The main objective of introducing the NELP was to intensify the exploration in
the country so that more acreage is put on production to reduce the dependence on import of crude
all & gas by introducing attractive figcal regime to the investars, both in public and private sector on
g level-playing field.

The Government had initiated deregulation of the E & P sector during the year 1991 and made
congcious efforte progressively to deregulate it completely by introducing the New Exploration
Licensing Palicy in 1999. The exploration ig a very risky venture requiring high technology and capital,
especially in deepwater areas and frontier basing, which require appropriate returrs to encourage the
companies. Such returng are assured under PEGC regime where the contractors are entifled to
recaver the cost of exploration and development and also share profit petroleum along with the
Government. There are cases which may not lead to discovery. In such cages, the investments made
by them will not yield retums and these expenditures cannot be charged for cost recovery in any

*Not recorded.
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other successiully exploration block. Moreover, the Government has already signed 203 contracts
under NELP and 28 P2Cs under pre-MNELP exploration regime, which are in different stages of
development and production. Now, reversing the Government policies would have adverse impact
on these P3Cs. Hence, the P3Cs are required to be hanoured in its entirely.

Sir, the price of US $ 4.20 at crude price of US $ 40 per barrel is a formula approved by the
EGaoM . Under the provisions of Production Sharing Contract, the Government has a role in approving
the price formula. YWhile approving the price formula, the Government has examined the price formula
proposed by the contractor under the PSC and taken into consideration the interest of various
sectors, including power, fertilizer, etc. The formula was also subject to scruting by the Committee of
Secretaries and the Prime Minigter’s Economic Advisory Councll Tor which the Chairman was Dr. C.
Rangarajan. It was only thereafter the EGoM has approved the price formula with some
modifications. It must also be noted that the contractor has made no proposal on the price formula
for determining the pricing of supply of gas to be made to NTPC which is required under the PSC.

This process not having been undertaken, EGoM s approved price is applicable.

SHRI MURLI DEORA : As regards the court, some hon. Members raised some

paints... (Interryotions ). ..

SHRI D. RAJA 1 Why i= this formula linked with the price of crude oil in the international market?

- (Interruptions ...
SHRI MURLI DEORA : It has to be; otherwige, how wolld it be decided?... dnterruptions ...

SHRI D. BAJA : It is a domestic product. It is avallable in our country. Why is there a

linkage...(Interruptions ). ...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please, please...(Intarruotions)...

SHRI MURLI DEORA : The final order of 15th June, 2009 of the Divsion Bench of the hon.
Bombay High Court has implications on the Government’s rights to farmulate and implement the Gas
Utilization Policy under the Production Sharing Contract. Notwithetanding the Government pdlicies
and the provisions of the PSC, the Order observes that the provisions of the Mol are binding on the
parties. The MolU, as per the judgement, provides that 12 mmamed will be given to NTPC, 28
mmamcd will be given to BNBL and the remaining, at the option of ADAG will be shared between RIL
and BNEL in the ratio of 80:40. Under the circumstances, it was necessary to file an SLP in the hon.
Supreme Court and, a accordingly, action has been taken. | would like to dwell further an the subject

but since the matter is sub judice, it profibits me from speaking on this.

We have nothing to do with the private dispute of two industries or industrialists. | repeat, we
have nothing to da with the private dispute of the two industrialists ar industries. However, we have
everything to do with protecting the interests of the Government and also of the public. This is our

congtitutional and legal obligation to protect the people of India and we will, honestly, hanour it. Mr.
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Yadav, | am telling you, we will make all endeavours to protect the Government’s legal rights to
regulate the utilization of gas and its allocation. | am very grateful to all the Members and say that in
case any Member has any other guery, please send me & note, in two-or three days, | will reply to
that. Thark you.

...(Interruptions )

SHREI TARPAN KUMAR SEM & Sir, at least one dlarification must be allowed; atherwise, there will
be no uge of making this Calling Attenticn.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat...(dnterruptions )

SHRI TAPAN KUMAR SEN : At least, one clarification must be allowed, and the hon. Minister

must reply, specifically, to that ... (Interruotions ...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat. The Minister has already
stated in the Houge that whatever paints are nat replied here, he will be writing to every Member. He
has already committed...dnteriptions).. Now, we will take up further discussion on the rise in
prices of essential commodities. Now, Shri Gireesh Kumar Sanghi...ﬂnrerruprf'ons)... Yes, Yes, Mr.

Sen, he will write to you... (dnterruptions )....

S, Y T e STOETEE Wi, A A 9 A B wae o) 9el T L (EaET). .
T Jeet ¥ foRad A & ..(ae). .

7} el eRT : AT e 2l

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Usually, Calling Attention takes one Hour. It has
taken more than that...(dnterruotions ... He will write to you. ... (interruptions ... Please take your
zeats. | have called Mr. Sanghi. ..{dnterruptions )... Mr. Minister, you will reply to every Member,
whatever is  left.  Wont  you?  ..(0mteruptions)...  Now,  Shri Gireesh  Kumar

Sanghi...(Interryptions )... Nathing else will go on record except what Shri Gireesh Kumar is saying.

SHORT DURATION DISCUSSION

Situation Arising out of continued rise in prices of

esgential commodities in the country

SHRI GIREESH KUMAR SANGH! (Andhra Pradesh) @ Sir, | thank you for having given me the
opportunity to express my views on the availability of essential commodities and price rige in the
country, which is a very burning subject of discussion. Sir, price rise is a natural phenomenon. Over
the years, we have been seeing that either the prices go up or come down. Thig ig based on demand
and supply and the market forces. Which apply to this. The Hon. Minister, rightly, state, during his
speech in Lok Sabha, that the price rise in our country, when compared to other caunties all over the
world, ig very much in contral. The price rige, over the last few years, in our country has been almost
to the tune of 15 to 17 per cent, whereas compared o other countries, developed countries also, it

was right up to the tune of about 100 per cent.
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